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Member is well aware that we have recently 
amended the Essential Commodities Act and 
therein Section 6(a) actually provides for 
forfeiture of the hoarded goods thereof and 
also Section 7 provides for deterrent pun-
ishment to the hoarders. In addition to a term 
of imprisonment which may extend to two 
years, they are liable for penalties like 
forfeiture, etc. 

 
SHRI ANNASAHIB SHINDE: I have 

already submitted that the food-grains alleged 
to have been seized were returned by the 
Court and they were sold to Government 
control offices, that means to the authorised 
agencies. It was done as a result of the orders 
of the court and no executive officer is 
concerned with this. I think there is some 
misunderstanding rm   tho  nart   of  the     hon.     
Members. 

The U.P. Government executive authorities 
did not pass these orders. It was the judicial 
authority who passed these orders. 

MR CHAIRMAN: I do hope, Mr-Minister 
that the Ministry will take keener interest in 
this matter because it may develop into a very 
serious situation and all the instruction yo 
have given and the good intentions you have 
should be followed much more closely. 

I go to the next business. 

PAPERS LAID ON THE TABLE 

MINISTRY  OF    LABOUR,    EMPLOYMENT 
AND  REHABILITATION   NOTIFICATIONS 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI JAISUKH-LAL 
HATHI): Sir. I beg to lay on the Table a copy 
each of the following Notifications of the 
Ministry of Labour, Employment and 
Rehabilitation (Department of Labour and 
Employment): 

(a) Notification G.S.R. No. 255, dated 
the 20th February, 1967, publishing 
the Minimum Wages (Central) 
Amendment Rules, 1967, under 
section 30A of the Minimum 
Wages Act, 1948. [Placed in 
Library. See No. LT-18/67.] 

(b) Notification S.O. No. 726, dated the 
21st February, 1987, under sub-
section (3) of section 40 of the 
Industrial Di ;-putes Act, 1947. 
[Placed in Library.   See No.  LT-
19/67]. 

ANNUAL REPORT (1965-66) OF THE 
UNIVERSITY  GRANTS   COMMISSION 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): Sir, I beg to lay on 
the Table, under section 18 of the University 
Grants Commission 



1655 Papers laid [ 31 MAR. 1967 ] on the Table 1656 
Act, 1958, a copy of the Annual Report of the 
University Grants Commission for the year 
1965-66. [Placed in Library.   See  No.  LT-
121/67]. 

NOTIFICATIONS OF THE DEPARTMENT OF 
COMMUNICATIONS 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJRAL): Sir, I beg to lay on the 
Table under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885, a copy each of 
the following Notifications of the Department 
of Communications (Posts and Telegraphs 
Board): — 

(i) Notification G.S.R. No. 1827, dated 
the 23rd November, 1966, 
publishing the Indian Telegraph 
(Sixth Amendment)   Rules,  1966. 

<ii) Notification G.S.R. No. 164, dated 
the 2nd February, 1SG7, publishing 
the Indian Telegraph (First 
Amendment) Rules, 1967. [Placed 
in Library. [See No. LT-20/67 for 
(i) and (ii)]. 

<iii) Notification G.S.R. No. 313, dated 
the 3rd March, 1967, publishing the 
Indian Telegraph (Third 
Amendment) Rules, 1967. [Placed 
in Library. ' See LT-122/67]. 

THE COAL   MINES    (SECOND   AMENDMENT)   
REGULATIONS,   1966 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI L. N. 
MISHRA): Sir, I lay on the Table a copy of 
the Ministry of Labour, Employment and 
Rehabilitation Notification G.S.R. No. 2012, 
dated the 19th December, 1966, publishing 
the Coal Mines (Second Amendment) 
Regulations, 1966, under sub-section (7) of 
section 59 of the Mines Act. 1952. [Placed in 
Library. See No. LT-126/67]. 

THE DELHI SHOPS AND ESTABLISHMENS 
(AMENDMENT)   RULES, 1966 

SHRI L N. MISHRA: Sir, I also lay a copy 
of Notification No. F20(17)/60-Lab., dated 
the 9th January, 1967. under sub-section (3) 
of section 47 of the Delhi Shops and 
Establishments Act, 1954, publishing the 
Delhi Shons and Establishments 
(Amendment) Rules, 1966, issued by the 
Delhi Administration. [Placed in Library. See 
No. LT-128/67]. 
MINISTRY OF    LABOUR,    EMPLOYMENT AND 

REHABILITATION  NOTIFICATIONS 
SHRI L.N. MISHRA: Sir, I also lay a copy 

each of five notifications of the Ministry of 
Labour, Employment and Rehabilitation 
(Department of Labour and Employment), 
under subsection (2) of section 7 of the 
Employees' Provident Funds Act, 1952. 
[Placed in Library. See No. LT-124/ 67]. 

ANNUAL ACCOUNTS   (1964-65)   OF THE 
EMPLOYEES PROVIDENT FUND 

ORGANISATION 

SHRI L. N. MISHRA: Sir, 1 also lay the 
Annual Accounts of the Employ-yees' 
Provident Fund Organisation for the year 
1964-65 and the Audit Report thereon. 
[Placed in Library. See No. LT-123/67]. 

ANNUAL REPORT    (1965-66)     ON THE 
WORKING   OF   EMPLOYEES   PROVIDENT 

FUNDS SCHEMES, 1952 

SHRI L. N. MISHRA: Sir, I also lay a 
copy of the Annual Report on the working of 
the Employees' Provident Funds Scheme, 
1952, for the year 1965-66. [Placed in 
Library. See No. LT-125/67]. 

REPORT OF THE DEPUTY CHIEF INSPECTOR 
OF MINES 

SHRI L. N. MISHRA: Sir, I also lay a 
copy of the Report of the Deputy Chief 
Inspector of Mines on the fatal accident 
which took place on the 2nd August, 1966, in 
Bogafall Iron Ore Mine, Goa. [Placed in 
Library. See No. LT-127/67] 


